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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

EASTERN ZONE BENCH, KOLKATA 

ORIGINAL APPLICATION NO -19 OF 2019 

IN THE MATTER OF: 

Kalinga Nagar Paribesh Surakhya Samiti - -- Applicant 

Verses 

Member Secretary, Odisha State Pollution Control Board,  

 & others     ---     Respondents 

SUPPLIMENTARY AFFIDAVIT ON BEHALF OF APPLICANT 

I, Aswini Kumar Dhal S/o Amulya Kumar Dhal aged about 36 years, 

At/po- Jakhapura, Via- Dangadi Dist-Jajpur, Odisha -755026, do hereby 

solemnly affirm and declare as under: 

1. That I am the President of the Applicant Organisation in the 

abovementioned Application and I am fully conversant with the facts 

and circumstances of the case and therefore competent to swear this 

affidavit. 

2. That the present affidavit is in addition to the Additional Affidavit dated 

1/08/2019 and 18/09/2019 already filed and taken on record. 

3. M/s VISA Steel Ltd. has set up an Iintegrated Steel Plant by installing 

Rolling Mill (1.5 MTPA rolled products) and Captive Power Plant (256 

MW) at Kalinganagar Industrial Complex. Total 486 ha. land has been 

acquired from Industrial Infrastructure Development Corporation 

(IDCO), Govt. of Orissa at Kalinganagar Industrial Complex and 

environment clearance has been granted by the Ministry vide letter no. 
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J-11011/33/2007-IA.II (I) dated 12
th
 June, 2007. The EC letter clearly 

specifies that the plant will operate in Zero Discharge condition. 

4. Subsequently, State Pollution Control Board, Odisha has granted 

separate Consent to Operate each of the units such as steel unit, coke 

oven and ferro alloy unit and under special condition SPCB had 

stipulated that under no circumstances the process waste water shall be 

allowed to be discharged to outside 

5. Pursuant to one of the complaint, the Senior Scientist of MoEFCC 

Integrated Regional Office Bhubaneswar has inspected the unit and 

point of discharges along with the Regional Officer of Odisha State 

Pollution Control Board on 26
th
 October 2021. 

6. That the Inspection Report of 26
th

 October 2021 was prepared on 

11
th

 Jan 2022 and a copy of the report was sent to the undersigned 

through email on 12
th

 Jan 2022. That the report has a clear finding of 

non-compliance of  Environment clearance conditions and specific 

observation as follows 

i. ETP and Surgface Runoff treatment system is not functional 

ii. Continuous Discharge of water to outside plant premises at 

different locations 

iii. Non operation of the Sewage Treatment Plant 

iv. Discharge of black polluted water from point no 3 and 4 

v. Condition of zero effluent discharge has not been complied 

vi. CTO granted in favor of M/s Visa Coke without 

Environment clearance. This confirms that the M/s VISA 

Coke is operating without Environment Clearance. Copy of 

MoEFCC Inspection report dated 11/01/2022 is annexed 

here with as ANNEXURE-1 
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7. The applicant society has been continuously bringing to the Notice of 

State Pollution Control Board and Central Pollution Control Board 

through whatsapp and Email providing the video evidences of the water 

quality and the quantum of water being discharged to outside by the 

Unit. 

8. During the earlier visit of A. K Gupta, Scientist MOEFCC Dated 30 .11. 

2018,  it is mentioned  in the conclusion point no( iii) 

'' it is important to re -examine the design and size of surface 

treatment facilities ( oil ,grease, trapper ,settling chamber etc) by 

government institutions likes IIT, IMMT, NIT, etc for proper 

treatment & maximum utilization of surface run off for various 

process including green belt development, water sprinkling etc.  

In addition to above it may also minimize the uses of river 

water .Based on above fact water balance chart will also be 

prepared by NABET approved agencies of Government institutions 

likes IIT, IMMT, NIT etc and should be submitted to this office for 

further direction'' The industry has not examine design and size of 

SRTS from IIT, IIMT etc so it cannot ascertain the adequacy 

system of SRTS. Further on the day of visit of MOFECC officer on 

dated 26 .10.2021, both SRTS of VISA COKE AND VISA STEEL 

were found default and not operational for a long period. It clearly 

indicates that the industry has been discharging untreated surface 

runoff to outside continuously.  MoEFCC Monitoring report dated 

30/11/2018 is annexed as ANNEXURE-2 

9. That the pollution control board has issued several show cause 

notices on different occasion from 2015 till 2022. The list of show 

cause notices are reproduced in a tabular format as bellow. 
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Sl No  Date of 

inspection/Sho

w cause 

Finding suggesting Presence of Hexa-valent 

Chromium & Cyanide 

1 27/06/2015 Letter of  Sr Environmental Engineer of SPC 

Board to Regional Officer Kalinganagar to cause 

inquiry into water pollution and damage  

to agricultural land by waste water discharge from 

private company 

2 09/07/2015 Letter from Regional Officer to Private company  

directing to stop discharge of untreated waste 

water to outside of factory premises causing 

serious problem of water pollution and 

surrounding cultivated area 

3 Show cause 

Notice dated 

10/07/2015 

noncompliance and discharge of effluent to 

agricultural land near Satabainshia contaminating 

the land with charcoal, phenol and cyanide 

4 15/10/2015 Letter from Regional Officer to Member Secretary 

informing that the private company is not paying 

proper attention to the pollution control measures 

and continuously causing air pollution in the area 

which may cause serious discontent among local 

people. 

5 16/10/2015  Ash utilization is not satisfactory  

6 2/06/2016 

Show cause 

Notice 

Dust emission during transportation, bag filters not 

in operation and defunct condition, release of flue 

gas, dry fog system not in operation, heavy 

fugitive emission, fixed water sprinklers not 

installed, overall housekeeping not satisfactory, 
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plantation activity not satisfactory 

7 24/06/2016 Show cause indicating waste water discharged  

from earthen reservoir to outside without any 

treatment 

8 09/09/2016 Show Cause against VISA steel for discharge of 

waste water to outside factory premises along with 

other reasons for failure in taking the pollution 

control measures. 

9 Report dated 

26/10/2016 

Cyanide content is 1.53 mg/l in place of prescribed 

limit of  0.2 

10 18/11/2016 Closure notice issued to the VISA steel for 

deficiency in pollution control measures and 

serious violation of consent conditions and 

revoked the Consent to Operate for non 

compliances on 19 different grounds. 

11 Inspection 

Report dated 

24/07/2018 

Furnace cooling water from ferrochrome plant is 

mixing with the runoff water and is discharged 

through a culvert at the boundary near the 

backside of the plant guest house It was also 

reported at para-4 that the analysis of waste water 

shows traces of Hexa-valent chromium, phenol 

and cyanide in the effluent. 

12 2/11/2018 

direction 

Under Section 

31A of Air Act 

and 33A of 

Asking for provision of treatment for Hexavalent 

chromium removal from surface run off generated 

from raw material handling area and briquette 

plant area, a separate SRTS for coke oven  and 

another SRTS for Ferro alloys Plant(FAP)  unit 2 
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water Act 

13 show cause 

notice dated 

23/09/2019 

Hexa-valent chromium in the discharge water of 

FAP 2 is 0.499 mg/ltr which are almost five times 

than the prescribed limit of 0.1mg/l. Similarly the 

Hexa-valent Cr discharge at culvert 1 is 0.12mg/l 

which is also higher than the prescribed limit for 

inland surface water. No ETP constructed as on 

date 

14 12/03/ 2021 Dumping of 60,000MT of and height is above 

height of boundary wall, fly-ash in haphazard 

manner, heavy fugitive dust emission 

15 15/04/2021 This is to inform that, the online data received at 

the RT-DAS serve of the Board was reviewed for 

the period 1st Feb. 2021 to 28th Feb. 2021 and the 

following Non-compliances were observed.  

1) PM value of CEMS-6 (Ferro Chrome 

Complex - 2) is very low (0.06 or 0.05) up 

to 26.02.2021 at 6 AM from 01.02.2021 at 

12 AM. 

2) Further, data availability percentage of 

CEMS-S is below 85. 

3) Incase of CEMS-7, very low value of PM 

i.e., below 10 is observed throughout the 

period. 

4) Constant value of PM 10 of (AAQMS-1) 

near GT Hostel is observed most of the 

time.  

5) No data is found for the paramelers NO, 

NO2 and NOx of AAQMS-1 (near GT 
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Hostel). 

6) Zero value is noticed most of the time 

incase of parameter PM 10 of AAQMS-2 

which is near WTP. 

7) CO value of AAQMS -2 remains above the 

prescribed standard, so many times 

throughout the period.  

8) Zero value, data not available and if 

available too low value is observed in case 

of parameter No of AAQMS-2. 

9) Most of the time zero value is observed in 

case of parameters PM10 and NOx of 

AAQMS-3 (near leaming centre) 

10) PM10 value of AAQMS-4 (near DM plant) 

exceeds the prescribed standard, so many 

times. Also zero value is noticed.  

11. Zero value and data not available is found 

incase of parameter NO of AAQMS-4. 

12. No data is available in case of EQMS (nar 

main gate). 

16 4/10/2021 Ambient air quality beyond the prescribed 

standard 

Copy of Show Cause Notice issued by SPCB on dated 2/02/2016, 

9/07/2015, 18/11/2016, 16/10/2015, 24/06/2016, 9/09/2016, 4/08/2018, 

23/09/2019, 15/04/2021, 12/03/2021 is annexed as ANNEXURE-3series 

10. That the continuous discharge of untreated water to outside in 8 

different places though the EC condition specifies the plant needs to be 

a Zero Liquid Discharge and same is in violation of Water Act 1974 as 

the same outlets are not permitted. Despite of knowledge, the Regional 

Officer, SPCB, Kalinganagar is allowing the unit to operate in violation 
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of EC conditions.. Copy of Revenue Inspector Report dated 31/07/2020 

is annexed here unto as ANNEXURE-4 

11. That the local Zilla Parishad Member namely Susanta Kumar Samal vid 

letter dated1/03/2021 has addressed the Chairman SPCB, odisha and 

brought to his notice about the ongoing pollution caused by VISA 

group. Copy of letter dated 1/03/2021 is annexed here with as 

ANNEXURE-5 

12. That the leader of Opposition, Odisha Legislative Assembly, Honble Sri 

Pradipta Kumar Nayak vide his letter dated 9/02/2021 has urged the 

Chairman SPCB, Odisha to act against the VISA group for violation of 

environment norms. Copy of letter dated 9/02/2021 is annexed here 

with as ANNEXURE-6 

13.  Despite of continuous non-compliances, the state pollution control 

board has allowed the unit to discharge the waste water through five 

outlets in violation of Zero Liquid Discharge condition of Environment 

Clearance letter. Further four additional conditions have been imposed 

suggesting the continuous non-compliances and not adhering to the 

CTO conditions. Copy of CTO letter dated 22/03/2023 as 

ANNEXURE-7 

14.  That the ambient air quality report of the unit from 14/02/2019 till 2021 

suggests the emission standard is not within prescribed limit.  The list of 

dates suggesting the violation of Ambient air quality norms as reported 

by SPCB is as follows 

SLNO DATE OF 

REPORT 

VIOLATION(PM 10) 

1 14/02/2019 126 ugm/m3 for PM 10 particles 

2 26/07/2019 191 near plant entrance gate, 182 near 

DM plant, 110 in FAP complex-2 
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3 16/03/2020 112 near cooling tower of Mini Blast 

Furnace 

4 19/06/2020 117 near Material gate 

5 3/02/2021 108 near learning center, 140 near 

maingate 

6 23/8/2021 117 near main gate 135 near FAP 

complex 

The Ambient Air Quality Report of various dates is annexed here with as 

ANNEXURE-8 

15. That the inspection report in respect of Joint Monitoring of Waste Water 

Quality of Major industrial houses dated 8/10/2014 suggests the cyanide 

concentration at the discharge point of VISA steel is 0.4mg/l and violate 

the standard norms of industrial discharge ( standard for inland surface 

0.2mg/l). The report further says that the cyanide concentration at 

Gandanallah is observed to be high. It is needless to state that Gandanall 

is the life line of Kalinganagar Area and this nalla finally join with 

Brahmani River. Because of the pollution in Gandanalla due to 

industrial discharge, the Brahmani River also gets polluted. Copy of the 

Report dated 8/10/2014 is annexed here with as ANNEXURE-9 

16. That the SPCB inspection report of 23/06/2015 suggests that because of 

discharge of waste water from VISA steel, the agricultural land gets 

damaged and the adjoining natural nalla is also contaminated with 

charcoal, cyanide and phenol. Copy of the report along with covering 

letter dated 9/07/2015 is annexed here with as ANNEXURE-10 

17. That the discharge of waste water from the industry continues on day to 

day basis and the applicant has brought to the notice of SPCB odisha 

with photographs of industrial discharge to outside dated 31/03/2023 

and 2/04/20023 with email dated 2/04/2023 is annexed here with as 

ANNEXURE-11 
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18. That because of the discharge the agricultural land gets damaged and 

local farmers have complained to the SPCB regional Office and District 

Collectors, Jajpur time and again but no action has been taken. The 

grievance of the villagers was highlighted in one of the leading English 

newspaper on 25/05/2020. 

19. That the respondent industry has been charged of illegal drawing of 

ground water and to that effect an FIR has been lodged by the Asst 

Engineer Jenapur Irrigation Sub-divison on 22/03/2007 and same is 

annexed here with as ANNEXURE-12 

20.   That objecting to renewal of Consent to Operate in mechanical manner 

ignoring the glaring non-compliances the secretary of applicant society 

has filed an objection letter on 9
th
 July 2020 to all the concerned 

authorities for appropriate action. It is not out of place to mention here 

that the unit is discharging the process water to outside as on date in 

violation of the Supreme Court Order dated 22nd February 2017 in 

Paryavan Surakshya Samiti Case where the unit discharging 

process/untreated water to be closed down if no corrective/remedial 

measures are taken within three month from the order and in that case 

this unit is operating for more than three years in violation of the Apex 

court order.The letter further states that the farmers have also 

complained time and again regarding the contaminated water and skin 

irritation when they work in their field. Further the agriculture fields are 

also damaged with black polluted water from the VISA industry and for 

that the yield of the paddy crops are declining 

It is further submitted that pursuant to the inspection carried out by 

Senior Officers from Board on 11
th

 Sept 2019 and after finding serious 

lapses in the pollution control measures, the Board has issued show cause 

on 23
rd

 September 2019 asking why the Consent be not refused and unit 
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be closed down. The applicant represented the Authority to initiate a 

robust and independent inquiry into the episode renewal of consent to 

operate when much non compliance still exist. It appears the consent has 

been renewed for some extraneous consideration and in contradiction to 

the environmental norms and practices. Further inquiry against the officer 

concerned responsible for renewal of the CTO may be conducted by 

independent agency and thereafter appropriate action may be taken 

against the delinquent officers.Copy of the letter dated 9/07/2020 is 

annexed here with as ANNEXURE-13  

21. That as per reports in media an on-the- spot visit programme of the 

Sub-Committee-II of the House Committee on Environment  was made 

from 18.10.2022 to 20.10.2022 to look into the matter of pollution made 

by discharging effluent water to the agricultural land, water bodies, 

canals and rivers in the district of  Dhenkanal, Angul, Keonjhar and 

Jajpur.  

During this visit, Shri Mohan Majhi, Chairman and other members 

of Sub-Committee-II of the House Committee on Industrial Effluent 

expressed their dissatisfaction on pollution control measures by M/s. 

Visa Steel Limited. The observations of the Committee as reported by 

media are: 

I. M/s. Visa Cock Limited has obtained Consent to Operate from 

the State Pollution Control Board without obtaining the valid 

Environment Clearance from the competent authority, which is 

not in accordance with law.  

II. There is no shed for storage of raw materials namely Iron ore, 

chromite, lime stone, coal and manganese and hence were kept in 

open place in the premises of M/s. Visa Steel. Hence, rain water 
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carries the particles of these openly stored raw materials to the 

nearby firm land. 

III. The conditions laid down in different permissions are not 

complied with by M/s. Visa Steel and the concerned departments 

turned a blind eye to these violations. 

IV. Though, there is zero water discharge norms, M/s. Visa Steel 

Limited is continuously discharging water effluents from the 

factory premises to the nearby agricultural and which ultimately 

flows in to Gandanala. 

V. No initiative has been taken by M/s. Visa Steel for control of 

pollution. M/s. Visa Steel has not taken any initiative for 

construction of road or to create a green zone by way of 

plantation. 

VI. Hence, M/s. Visa Steel has been contributing a lot for creating 

pollution.    

The link to the statement of Chairman, Public Accounts 

Committee and House Committee on Industrial Effluent, Odisha 

Legislative Asembly is attached here 

https://youtu.be/hLbMPOjaw-A  

22. That in the interest of justice, the documents along with affidavit is 

essential to be brought on record, hence the applicant prays for 

appropriate order. 

 

APPLICANT THROUGH  

      

ADVOCATE 
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

1. 

EASTERN ZONE BENCH, KOLKATA 

IN THE MATTER OF: 

ORIGINAL APPLICATION NO -19 OF 2019 

Kalinga Nagar Paribesh Surakhya Samiti 

& others 

Member Secretary, Odisha State Pollution Control Board, 

DENTIFCD BY vE 

Verses 

Aswini Kumar Dhal S/o Amulya Kumar Dhal aged about 39 years 

AVPO/PS Jakhapura Dist - Jajpur ,Odisha, do hercby solemnly affirm and 

declare as under: 

JANMA RAJY RAY 
BHEAES VAR kD. NO. 

ON 862012 
EXP1RY DATE 
25/7/2021 

AFFIDAVIT 

1. That I am the President of the Applicant Organisation in the 

abovementioned Application 

ADVOCATE, BBSR VERIFICATION 

2. I am fully conversant with the facts and circumstances of the case and 

therefore competent to swear this Supplementary AffidavitcANAGAR FARIaESA 

Ihe ahcvs named dons 

Ap? 
duly idorties b: itiS. 

at. 

Applicant 

I. verify that the contents of the Affidavit are true and correct to the best 

of my knowledge and belief and nothing material has been concealed 

there from. Verified at Bhubaneswar on. 

are tr 

Respondents 

07 APR 2023 

Ne:ar Btubanwa 

PNtatory 

VERIFICANT 
Authoris ed Signatory 

t SesafANMErÝARÀyI RA 
07 APR, 20NoTARY, i5 BpiZ 

PHYBANsWÁR 
RggAo-oN-86/2012 

bb No-§337121273 
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-

No 

ONTROLO 

Bhubaneswar - 751 O12, INDIA 

IND-IV CON- 6396 Dt 

SHOW CAUSE NOTICE UIS 25 OF THE WATER (PREVENTION & CONTROL OF 
POLLUTION) ACT, 1974 AND UIS 21 OF THE AIR (PREVENTION & CONTROL 

OF POLLUTION) ACT, 1981 AND AMENDED THERE AFTER. 

By Specd Pos/ Fax 

Whereas, you are operating a Ferro Alloys plant in the name and style of M/s. 
Visa Bao Ltd., at Jakhpura in the district of Jajpur, Odisha; 

And whereas, Consent to operate was granted to your plant upto 31.03.2017 
vide Boards' letter no 3167 dtd20.02.2016 for producing Ferrochrome of 1,00,000 
Tonne/ Annum and 2x30 TPH briquetting plant with conditions for compliance all the 
time; 

And whereas, an inspection was conducted to your plant on dtd. 03.05.2016 
and 21.05.2016 by the Board Officials of the Regional Office, State Pollution Control 
Board, Kalinganagar (copy of the inspection report enclosed). The following non 
compliances to the conditions imposed in the consent to operate order were 
observed. 

1. The GCP attached to the Ferro Alloy Plant was not functioning properly. Due 
to damage of filter bags there was emission of flue gas through stack. The 
suction hoods of the plant were not working properly and there was release 
flue gas from the exhaust hood of ferro alloys plant. 

2. The bag filters installed at raw material processing area were not in operation 
and one of the bag filter was found to be completely in defunct condition. 

3. The dry fog systems installed at Raw Material Handling System (RMHS) were 
not in operation for which heavy fugitive emission was observed from the 

M/double deck screen and bunker house area. 
Heavy fugitive emission was observed in briquette preparation circuit due to 
improper handling of lime. 

5. The internal roads are not black topped for which dust emission was observed 
during transportation. 

6. The fixed water sprinklers installed at the internal road are not effective. 

INo.. 

/7. The overall housekeeping of entire plant was not satisfactory. 
The plantation activityy inside the plant is not satisfactory. 
The house keeping at the base of the silo was not satisfactory. 

07 UN 2OS 

36 651

ANNEXURE-3 SERIES



Now, therefore, you are directed to show cause within 21 days from the date 
of issue of this notice as to why the consent to operate granted to your industry shall 
not be revoked and direction of closure u/s 33 A of the Water (Prevention & Control 
of Pollution) Act, 1974 and u/s 31 A of the Air (Prevention & Control of Pollution) Act. 
1981 and amended thereafter to your Plant shall not be issued for the above said 
violations. In case, your explanation is not received within the stipulated period or the 
explanation is found to be not satisfactory, appropriate legal action shall be initiated 
against you under the provision of the said Acts without further notice. If you want to 
be heard in person, the same may be mentioned in the explanation. 

Encl: As above 

To 

The Managing Director, 
M/s. Visa Bao Limited, 
At- Kalinga Nagar Industrial Complex 
PO- Jakhpura, Dhangadi, 
Dist- Jajpur- 755019 

Memo No. 9134 

SR. ENV. SCIENTIST, L-1 (PCP) 

Copy forwarded to the Regional Office State Pollution Control Board. Odisha, Kalinganagar (By Speed Post) / The Sr. Law Officer, Head Office, State 

SR. ENV, SCIENTIST, L-1 (PCP) 

Pollution Control Board, Odisha, Bhubaneswar for information and necessary action. 

37 652



oDISHA 

No.0.77 
From 

To 

Dr. Anup Mallick 
Regional Oficer 

STATE POLLUTION CONTROL BOARD, ODISHA [DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA] Common Facility Centre, JCD, Kalinga Nagar, Dist- Jajpur-755026, Odisha, India 

......, , 

Sir. 

The Head 
Visa Steels Ltd. 
Kalinga Nagar Industrial Complex 

REGIONAL OFFICE OF THE 

Po- Jakhapura, Dist- Jajpur 
Sub: Discharge of untreated surface runoff to outside the factory premises reg. 

Memo No -a078 

E-mail rospcb kainganagara ospcuoard org 
Webste wWw OSpcboard ora 

It has been observed by this office that continuous discharge of untreated wastewater/surface runoff from the factory premises to outside through culvert no.-1 and culvert no.-2 from 22.06.2015. 23.06.2015, 24.06.2015 and 09.07.2015 and such discharge to outside the cultivated area causing serious problems of water pollution to the surrounding cultivated area which is highly objectionable. Since this practice is continuing, it indicates that no proper steps are being followed for management of wastewater/surface run off and control of water pollution. It is therefore directed to take immediate steps 
surface runoff to outside the factory premises and steps taken in this regard shall be intimated to the 

stop discharge of untreated wastewater along with 
Board at the earliest. Violation or laxity to any of the above shall be viewed seriously and this office shall have no option but to recommend for direction of closure U/S 31(A) of Water (PCP) Act. 1974 without giving any further opportunity keeping the public resentment in mind. 

Memo No DZ. Dtd. 

Memo No 

Copy forwarded to the Member Secretary, SPC Board, Bhubaneswar for favour of kind information and necessary action. 

Copy forwarded to the Collector & District Magistrate, Jajpur for favour of kind necessary action. It is requested that Dy. Director of Agriculture may be requested to report w. r. t. any damage in surrounding agriculture field of nearby Visa Steels Ld. 

Yours faithfully. 

Regional Officer 

Regional Officer 

information and 
submit an 

Regional Oficer 
Copy forwarded to the Additional District Magistrate, Kalinga Nagar, Jajpur, for favour of kind information and necessary action. 

Regional Officer 

-08. Drd 
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ODS HA 

33 

No l6S12 

ANNEXURE-4 

STATE POLLUTION CONTROL BOARD, ODISHA 
[DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA] 

Paribesh Bhawan, A/118, Nilakanthanagar, Unit-VIlI, 
Bhubaneswar 751012 

IIND--CON-5008 

EPBX: 2561909/2562847 

Email : paribeshl@oSpcboard.org 
Website : www.ospcboard.org 

Dt 18-1) -a016 
By Speed Post / Email : vsl@visasteel.com 

DIRECTION OF CLOSURE UIS 33A OF THE WATER (PREVENTION & CONTROL 
OF POLLUTION) ACT, 1974 AND UIS 31A OF THE AIR (PREVENTION & CONTROL 

OF POLLUTION) ACT 1981 AND AMENDED THEREAFTER 

WHEREAS, you are operating a sponge iron based integrated steel plant, 
At- Kalinganagar Industrial Complex, Jakhapura, Dist- Jajpur in the name and 
style of M/s. Visa Steel Limited. Consent to operate has been granted valid up 
to 31.03.20 18, subject to strict compliance of consent conditions: 

AND WHEREAS, a show cause notice was issued to your unit vide letter No. 
10238, did. 24.06.2016 based on non-compliances observed during inspection 
conducted by Regional Office, Kalinganagar on 03.05.2016 and 21.05.2016: 

AND WHEREAS, in your reply to the above show cause notice on did. 

01.07.2016 you have intimated to have rectified the lapses: 

AND WHEREAS, your unit was again inspected by the Regiona! office. 
Kolinagonagar on 01.07.2016, 02.07.2016 & 04.07.2016 and several non 
compliances to consent conditions and problems of pollution were observed. 
Therefore, a show cause notice U/s 21 & 31A of Air (P&CP) Act, 1981 & U/s 25 
and 33A of the Water (PCP) Act, 1974 was issued to your unit vide Board's Letter 
No.13840 Dt 09.09.2016: 

AND WHEREAS reply to fhe above show Cause notice was submitted by 
you vide your letter dtd. 20.09.2016 indicating corrective measures undertaken 
by you with a request to take a lenient view and to revoke the show caUse 
nofice; 

AND WHEREAS, public complaint was received from the Sarpanch and 
others of Jakhapura G.P. alleging discharge of poluied efluent to agricultural 
land and causing air pollution at Kudumi Sahi due to dumping of fly ash (copy of 
the complaint petition enclosed for reference): 

P.I.O 
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I12// 
AND WHEREAS a comprehensive inspection of your plant wOs ma officials from Head office. SPC Board, Bhuboneswar accompanied win k Kalinganagar on 26.10.2016 and 27.10.2016 and the following major nor Compliances / lapses | deficiencies were observed (Copy of the inspeCIOn report is enclosed for reference): 

a) There was heavy fugitive dust emission during tapping from the Ferro Alloys Furnaces, thereby causing extensive air pollution in thot arec. Ihe 
particulate matter (PM) emission from the stack of FAP was found to be 
exceeding the prescribed limit of the Board (i.e., 109 mg/Nm³ against the 
standard 100 mg/Nm3). This vWas inspite of the fact that a substantial 
Volume of the gas was bypassing the GCP and escaping in form of 
fugitive emission. 

b) Pneumatic dust handling system (PDHS) instolled at the bag filters of GCPs 
Was nof working properly and dust Was found to be accumulated near 
GCP area. 

c) Dust suppression measures / telescopic chutes were not provided at GCP 
silo of FAP for control of air pollution created during unlooding of dust into 
the trucks. 

d) No air pollution controi device has been provided at potential dust 
generating points of briquette plant area. 

e) The bag filter installed at lime handling section and mixer area was found 
to be not adequate, since a lot of dust accumulation was observed in 

that area. 

f) Run-off collection and treatment system at briquette plant.area, raw 

material storage area of FAP has not been provided. 

(g)) The raw materials like chrome fines and lumpy chrome ore, coke and 

quartzite are stored in open area without impervioUs flooring and roof 

COver, which contributes to generation of run-off water contaminated 

with hexavalent chromium. 

(h)) No facility is available for treatment of contaminated surface runoff from 

the slag dump area and raw moterial storage area of FAP. A part of 

effluent from jigging plant was discharged to nearby drain. 

i) Dust suppression measures in raw material handling area of DRI plant was 

found to be ingdequate. Major part of the belt conveyors was not 

COvered, major part of work zone area was not concreted and heavy 

accumulation of dust was observed in the work zone area creating 

fugitive dust emission. 

i) Fugitive dUst emission was observed from iron ore crushers, screen, transfer 

point etc. of DRI plant, since no dust extraction system has been provided. 
P.I.O 
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K]/ Facility of water washing of iron ore in DRI plant was being operated 
without obtaining prior approval of the Board. The washouts containing 
Talings was found to be accumulated in the work zone area leading into 
Storm water drain. There was no provision for its collection and safe 
management. 

I) The settling tanks provided for removal of sludge from thickener underflow 
of blast furnace was found to be silted and defunct and it's over flow 

ettluent finding its way to wastewater reservoir. This area was found to be 
in bad shape and not accessible. 

m) No air pollution control devices has been provided for control of fugitive 
emission taking place during tapping in blast furnace. 

n) No dust extraction / suppression measures have been provided at transfer 
points of RMHS of blast furnace. 

o) The solid waste disposal was being done haphazardly at its dump site over 
a very large expOsed area. There was thick layer of dust deposit at the 
exposed area and connecting road which are major sources of fugitive 
enission. There wás no soil covering or water sprinkling facility ot the dump 
site and on the road connecting to it. 

p) Major part of the internal roads are not black topped/ Concreted anda 

lorge part of blacktopped roads is damaged. The vehicles are not 
cOvered leading to generation of fugitive dust emission. 

g) Polluted runoff and untreated wastewater generated from variouS SOurces 
Was found to be collected in a water colection reservoir and the overflow 

was foUnd to be discharged to outside near culvert-l without any 
treatment. The analysis report of such discharge indicates that 
Concentration of TSS exceeded the prescribed standard of the Board. 
Such continuoUs discharge of effluent to outside is violation of a basic 

condition of zero discharge stipulated in the consent order of the Board. 
r) None of the 4 nos. of continuOUs AAQMS are working properly and found 

to be showing erroneoUS result. 

s) Instead of installing individual analyzers, a common PM analyzer has been 
installed in the CEMS for FAP and SMS thereby violating the direction of 
the Board. 

AND WHEREAS the above non-compliances establish that you have 
grossly failed to contain the problems of pollution, comply with the consent 
conditions, directives issued from time to time and provisions of the Water 

(P&CP) Act, 1974 & Air (P&CP) Act, 1981 as well as your claims of taking requisite 
measures and in spite of availing sutficient time alowed by the Board: 

P.I.O 
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AND WHEREAS the "observations" and "conclusions" contained in Tme 

inspection report indicate that there are gross deficiencies and defects in e 
environmental management system for satisfactory compliances to consent, 

conditions, which may lead to furlher deterioration of environment of the area: 

NOW THEREFORE, by virlue of the power conferred under section 21 and 
31A of the Air (P&CP) Act, 1981 ond section 25 & 33(A) of Water(P &CP) Act 
1974 as amended thereafter, the competent authority in the State Pollution 
Control Board, Odisha after coreful consideration of the situation and all other 
relevani records available in the ofice, hereby revoke consent to operate 
granted to 2x16.5 MVA FAP and 2x500 TPD DRI Plant and direct you to close 
down operation of the Ferro Alloys Plant (2x16.5 MVA) and 2x500 TPD DRI Kilns 
forthwith till complete installation/ rectification of all requisite pollution control 
systems / measures to the satisfaction of the Board; 

You are also further directed to furnish time bound action plan on the 
followings: 

a) To furnish comprehensive scheme for management and treatment of 
Surface runoff and process effluent generated from oll the process 
areas. 

b) To bring the solid waste dumping area into a proper shape by leveling. 
covering with earth., compaction and construction of pucca approach 
road to the dump site and provide adequate dust suppression 
measures and keep the exposed surface area of dump site at 
minimum. 

c) To repair the existing internal roads with blacktopping and concreting. 
construct rest of internal roads and provide adequate dust suppression 
system. 

d) To instal individual online PM analyzers at the CEMS of SMS and FAP. 
e) To provide covers on all the conveyor belt in all process areas. 

f) To install appropriate fume extraction system of adequate capacity to 
treat fugitive emission taking place during tapping in blast furnace. 

g) lo instal dust extraction system at potential dust generation points 
including transfer points of RMHS of blast furnace, DRI Plant, briquetting 
plant supported with dust suppression system as standby measures. 

h) To provide belt press filter or any similar mechanical sludge dewatering 
devices for renoval of sludge from clarifier underflow of blast furnace 

to dispense with the present practice of settling tank. 
i) All other issues described under the headings of the "observations" and 

"recommendations" in the inspection report.. 
P.I.O 
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TOU are also directed to intimate the date of stoppage of operation of 

your FAP and DRI plant forthwith by Speed Post failing which it will be presumed 

that you have violoted this dlrection and appropriate legal action shall be 
initioted against you and your industry without giving further opportunity. 

Encl: as above 

To 

The Director, 

|/5/7 

M/s. Visa Steel Ltd., 

At- Kalinganagar Industrial Complex, 
Jakhapura, Dist- Jajpur -755 026 

Memo No.16S13Dt.18-Il-o16/ speed Post/Email 

Memo No 16544UD L8-l-016/ speed Post/Email 

Copy forwarded to the Collector, Jajpur for informotion. He is directed under 
section 31A of Air (Prevention & Control of Pollution) Act, 1981 and section 33(A) of 
Water (Prevention & Control of Pollution) Act 1974 to ensure closure of operation of the 
FAP (2x16.5 MVA) and DRI Plant (2x500 TPD) forthwith. 

By order of the Chairman 

Memo No. J6SS/D.18-l-d0 16./ speed Post/Email 

MEMBER SECRETÁRY 

Copy forwarded to the Superintendent of Police, Jajpur, for information., He is 
directed under section 31A of Air (Prevention & ontrol of Pollution) Act, I981 and 
section 33(A) of Water (Prevention & Control of Pollution) Act 1974 to implement the 
closure of FAP (2xl6.5 MVA) and DRI Plant (2x500 TPD) forthwith. 

Memo No.l6s6.Dt..18l-a0l6/ speed Post/Email 

MEMBER SECRET Pl 

MEMBER 

Copy forwarded to MD, NESCO, Jajpur Road/ Executive Engineer, NESCO. Jajpur 
Road/ General Manager (S & M). Mahanadi Coal Field Ltd. Jagruti vihar, Burla/ 
Director of Factories & Boiler, Govt. of Oaisha, Bhubaneswar/ Director (Mines). 
Bhubaneswar for information and necessary action 

'SECRETARY 

MEMBER SECRETU 

Copy forwarded to the Regional Officer, SPC Boord, Kalinganagar / Sr. Law 
Officer, SPC Board, Bhubaneswar for information. RO, Kalinganagar should inspect the 
industry and report compliance status of the direction of closure immediately. 

MEMBER SECRETARY 
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Fax 2562822/2560955 

Tel 2564033/2563924 

EPBX: 2561909/2562847 
Email paribesh1@ospcboard.org

Website: www.ospcboard.org 

ODISHA 

STATE POLLUTION CONTROL BOARD, ODISHA 

[DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA] 

Paribesh Bhawan, A/118, Nilakanthanagar. Unit-V 
Bhubaneswar 75:012 

s[ Ind-1-Con-5008 D 'S_/ 
No 

SHOW CAUSE NOTICE U/S 25 AND 33A OF WATER (P&CP) ACI1974 

WHEREAS, you are operating a steel plan! having 2x500 TPD DRI Kilns. 75 

MW CPP (50 MW WHRB and 25 MWN CFBC), 2x16.5 MVA Ferro Chrome Plant 

x250m' Blast Furnace, 0.5 MTPA SMS having 1x80 T EAF, 1 x80 LRF, 1x 3/4 strand 

Billet Caster and a 0.5 MTPA Rolling Mill in the name and style of M/s. Visa Steel 

Ltd, At- Kalinga Industrial Complex, in Jajpur district; 

AND WHEREAS, CTO has been granted vide Board's letter No. 5770, di. 

31.03.2015 is valid up to 31.03.2016 subject to strict compliance of consent 

conditions 
AND WHEREAS, Conditions have been stipulated in the consent order to 

comply with all the provisions of Fly Ash Notification of MoEF, Govt. of India vide 

No. SO-2804(E). did. 03.11.2009 for compliance 

AND WHEREAS, as per the provisions contained in the aforesaid 

notification, you were required to achieve 100% utilization of fly ash by 

02.11.2014; 

AND WHEREAS, the information available with the Board on the status of fly 

tilization from April, 2015 to August, 2015 indicates that you have not been 

able to utilize 100% of fly ash generated during the aforesaid period 

AND WHEREAS, the status of utilization of fly ash during 2014-15 also 

indicated that you have failed to achieve 100% of fly ash utilization; 

P.T.O 
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1/ 2// 

AND WHEREAS, it is concluded that you have lailed lo comply with the 

DIOISIOns of fly ash notification thereby violated the conditions stipulciled irn ne 

Consent order 

NOW THEREFORE. you are hereby directed to show Cau " why 

d Conseni to operale gianled in favour of your plant shall not be revoked 

reply appiopilate legal action shall not be initiated against your uni. 
should roach fo the Board within 10 days. If reply is not roceived or the reply so 

Teceived Is lound to be not satistactory, appropriate action shall be aled 

against your unit without any further opportunity. 

Member Secretary 

10 

The Executive Director. 
M/s. Visa Steel Ltd., 

Kalinganagar Industrial Complex, 
Jakhapura, 
Dist Jajpur - 755 026 

6S78 /pDI. 16-10-y Memo No 
Copy forwarded to Regional Officer, State Pollution Control Board, 

Odisha, Kalinganagar for information & necessary action. 

Sr. Env. Engineer, L-1 (C) 
Memo No. bt1 _/D1.6-1p:ly 

Copy forwarded to Sr. Env. Scientist (P). State Pollution Control Board, 
Bhubaneswar for information & necessary action. 

Sr. Env. Engineer, L-1 (C) 

45 660



FAX 2562822/2560955 

Tel: 2564033/2563924 

EPABX 2561909/2562847 

Emall parlbesh1@dgtaene.in 
Website www.ospcboard.org ODISHA 

STATE POLLUTION CONTROL BOARD, ODISHA 

Department of Forest &Environment, Govi. of Odisha) 

Parlbesh Bhawan, A/118, Nillakanthanagar, Unit-Vill 

Bhubaneswar - 751012 

No IND//CON/5008 
Date 

By Speed Post/ E-Mail 

SHOW CAUSE NOTICE U/S 31A of Air (PCP) Act, 1981, 33A of Water 

PCP) Act, 1974 & RULES FRAMED THEREUNDER

WHEREAS, you are operating a sponge iton based steel plant, A 

Kalinganagar Industrial Complex, Jakhapura, Dist- Jajpur in the name and style of 

M/s. Visa Steel Limited. Consent to operate has been granted up to 31.03.2018, 

Subject to strict compliance of conseni condifions; 

AND WHEREAS, your industry was inspected by R.O. Kalinganagar on 

03.05.2016 and 21.05.2016 (copy of the inspection report is enclosed) and the 

following non-compliances were observed; 

) Accumulation of dust was found ai the entire work zone ared and 

internal roads of Ferro Alloys Plant indicating poor housekeeping 

practices. 
2) The internal road connecting the raw material storage area and DRI kiln 

area has been damaged and is not maintained properly. Similarly, the 

internal road connecting the main gate to the raw material and finished 

product area has been damaged, causing generation of fugitive dust 

during plying of vehicles. 

3) Solid waste management of the DRI unit was found to be haphazard. The 

dump has not been covered with soil. No water sprinkling was carried out 

on the solid waste transportation road and the dump resulting in 

generation of fugifive dust. 

4) Wastewater was found to be discharged from the earthen reservoir to 

outside without any treatment. Wastewater samples collected from 

overflow of the reservoir and accumulations outside the boundary wall

failed to comply to the prescribed standard in respect of TSS. 

Contd... 
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AND WHEREAS, the above observations are non-compliances to the consent 

o operate conditions and provisions of Sec-25/26 of the Water (PCP) Act. 1974 

and Sec-21 of the Air (PCP) Act, 1981; 

NOW, THEREFORE, you are directed to show cause u/s 31A of Air (PCP) Act 

1981, 33A of Water and Rules framed thereunder within 15 (fifteen) days from the 

date of isSue of this notice as to why consent to operate granted in favour of your 

unit up to 31.03.2018 shall not be revoked. You are also directed to take necessary 

Coecfive action and remove all the above mentioned lapses within 15 days and 

eport compliance to the Board. In case your explanation to the show cause 

notice is not received within the stipulated time period or the explanafion is found 

fo be nof satisfactory and further non-compliances are observed. appropriate 

acfion as deemed proper including issuance of direction of closure shall be taken 

againsi you without giving any furiher opportunity. 

Encl As above 

Member Secretary 
TO 

The Director, 
M/s. Visa Steel Ltd., 

At- Kalinganagar Industrial Complex, 
Jakhapura -755 026 
Dist- Jajpur 

Memo No 0R39dtd. 24-06-6 (By Email) 
Copy forwarded to the Regional Officer, SPCB. Kalinganagar for information 

and necessary action. 

Sr. Env. Engineer, L-I (C) 

o 
Cbesh 
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FAX 2562822/2560955 

Tel 2564033/2563924 

EPABX 2561909/2562847 
Email paribesh@dalaone.in 

Website www.ospcb0ard.ogjy 

ODISHA 

STATE POLLUTION CONTROL BOARD, ODISHA 
(Deprment of foresl & Lnvironinent, Govt. of Cdisha ) 

Paribesh Bhawan, A/118, Nilakanlhanagar Unit-VIll 
Bhubaneswar 751012 

Date 1 Cy 16 

By Speed Post/ E-Mail 
No IND/I/CON/5008 

SHOW CAUSE NOTICE US 21 &31A of Air (PCP) Act, 1981 25 &33A of 
Water (PCP) Act 1974 & RULES FRAMED THEREUNDER 

WHEREAS you ae opeinliung a sponge inon brised sleel plunt hvig 

capacity of 0.5 MIPA, A1 Kalngaragar Industrial Comple, Jakhupuia, Dist- Jajpu 

in the name and style of M/s. Visa Steel Limited. Conseni to operate has been 

granted up to 31 03.2018. suLject to strict conplianc e oft consent concitioris; 

AND WHEREAS a show cause notice was issued earlier to your industry vicde 

letler No. 10238. dtd. 24.06.2016 lor non-compliances observed during inspec liorn 

conducled by Regional Oficer, Kalinga Nagar on 03.05.2016 and 21.05.2016 

AND WHEREAS, your industry was again inspected by oltiCials of R.O 

Kalinganagar on 01.07 2016. 02.07.2016 and 04.07 2016 Ihrough CICG (copy of the 

inspection report is enclosed) and 1he following non-compliances wele observed 

1AcCumulation of dUst was observed at Ihe entire work zone area of 

sponge iron units including GCP area and kiln area 

2) The empty oil barrels were kept haphazardly causing spilage of oil in the 

work zone area. 

3) The housekeeping af entire work zone area was not salistaclory 

4) The solid waste dumping praclice is not satisfactory for which complaint 

from Kudumbi Sahi has been received by this office and a joint 

inpection was made with Additional Districi Magistrate. Kalinganagar 

5) The iniernal roads of the entire unit has been damaged. 

6) The raw malerial carrying trucks are being parked outside the main gate 

in a haphazard manner causing air pollufion anod the industry has noi 

adopted any provision for control of air pollution. 

7) The entire earthen pond is full oi wastewater and discharging Ihe 

wastewater to outside the factory premises without any treatment 

facility. 

P.T.O 
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/2/1 
Al fhe briquelte plant of FenO Alloys unid the bag filters were noi tinc foning propely causing fugitive dust emission. he aCCUmulaion of GCP dust was observed at the base of GCP hopper i ESt turnace alea und the hoUsekeeping al the Blast furnace ared wT not Sutistactoy 
TOthe unit has riol installed any CO monitor/ alarni system aiound ihe Blast e neu 
1A1 the raw niatenal transfer poinl attoched to Blast turnace area, the dust sippression system was not woiking properly. 

AND WHEREAS, Ihe above observations aie non-compliances fo lhe consernt to operate cnditions ancd provisiorns of Sec-25/26 of the Water (PCP) Act, 1974 and Sec-21 ol the Air (PCP) Act. 1981 
NOW, THEREFORE you aie directed to show cause u/s 21& 31A of Air (PCP) Aci. 1981 25 & 33A of Water and Rules iramed thereunder within 15 (fifteen) days fom the date ot issue of this notice as to why consent to operate granted in favour ot your unit up to 31.03.2018 shall not be revoked. You are also directed to fake necessary Coreclive action and remove all the abOve mentioned lapses within 15 days and report compliance to the Board. In case your explanation is not eceived within ihe stipulated time period or the explanation is found io be not satistactory and further non-compliances are observed, appropriate action as deemed proper including issuance of direction of closure shall be taken against yoU without giving any lurther opportunity. 

Encl As above 

Member Secretary To 
The Director, 
M/s. Visa Steel Ltd. At- Kalinganagar Industrial Complex, Jakhapura -755 026 
Dist- Jajpur 

Memo No 8 _did 09.09 Copy forwarded to the Regional Officer. SPCB., Kalinganagar for information and necessary action. 
(By Email) 

St. Env. Engineer, L-I (C) 
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Tel:2564033/2563924 
EPABX 2561909/2562847 

Emalil paribesh1@ospcboard.orgg 
Websile www.ospcboard.org 

STATE POLLUTION CONTROL BOARD, ODISHA 
(Department of Forest & Environment. Govt. of Odisha 

Paribesh Bhawan, A/118, Nilakanthanagar, Unit-Vll 
Bhubaneswar 751012 

Date O 082019 

By Speed Post/ E-Mall 
SHOW CAUSE NOTICE U/S 21 & 31A of Air (PCP) Act, 1981, 25& 33A of 

No. IND/1/CON/5008 

Water (PCP) Act, 1974 & RULES FRAMED THEREUNDER 

WHEREAS. you are operating a sponge iron based steel plant, At- 
Kalinganagar Industrial Complex, Jakhapura, Dist- Jajpur in the name and style 
of M/s. Visa Steel Limited. Consent to operate has been granted up to 

31.03.2019, subject to strict compliance of consent conditions; 

AND WHEREAS, Conditions have been stipulaled in the consenf order not 

to discharge any effluent to oulside the factory premises and il shall be fully 

reuse or recycled; 

AND WHEREAS, your industry was inspected by R.O. Kalinganagar on 

06.07.2018,16.07.2018.17.07.2018 and 18.07.2018 (copy of the inspection reports 
are enclosed) in connection wilh public complaints and NHRC Case No. 

5255/18/24/2017/OC filed by Sri Malay Kumar Sahoo and ihe following non- 

compliances were observed 
a) You have constructed an ETP (SRTS) for ireatrnent of runoff from the entire 

plant area but same is not yel commissioned, which is a violation of 

additional condition stipulated in conseni order granted on 19.05.2018. 

b) No separate rain water drains have been provided for channelizing the 

surface runoff water from different process areas of the plant. As a result, 

the SRTS will serve no purpose. 

c) Process wastewater from boiler blow down, DM plant backwaIsh, CT Blow 

down of CPP and Furnace cooling waler from FAP (Unit-ll) are mixing with 

runoff water from raw material handling section, coal. coke stack yard, 

slag dumping area and other process areas and getting discharged in 

the form of overflow from a resenvoir and passes through a culvert to 

outside. The analysis report of sample of such discharge collected near 

the boundary wall shows TSS value exceeded the prescribed standard of 

the Board. The analysis report of sample collecied on 17.07.2018 indicate 

presence of phenol and cyanide indicating contamination with industrial 

effluent. 
P.T.O 
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d) The primary treatment plant provided at CPP for treatment of cooling fower blow down and boiler blow down is in defunct condition. 
e Fugitive emission and deposit of spillage material was observed al wet SCIapper area of DRI Kiln-I & I. 
f) Road No. 2 in DRI Plant area is damaged. g Internal road near WHRB of Kiln-I & Il not concreted. h) No dust suppression measures are found to be provided at feed hopper and screen area of Ferro Chrome Plant of Unil-2. 
No dust suppression has been provided at Day Bin and Fero Chrome Plani Complex No. 2. 
The material handling area in FAP is not made imperviouS and some raw materials found stored in open, the surface run-off needs onsite treatment before channelizing to the reservoir. 
k)Leakage of flue gas was observed in pipe line connected to the bag filfter of FAP Unit-2. 

I) CEMS-3 connected al WHRB-2 was found to be defunct. m) PM at CEMS-2 connected io WHRB-1 and CEMS-1 connected to CFBC boiler is malfunctioning thereby showing result in fixed range. n The PM10 and PM2.5 analyzers in CAAQMS at GT Hostel and PM10 near WTP were found to be in defunct condition. o) Internal road near main gate used for entry of raw material and dispatch of finished product was found to be deposited with layer of spilled raw materials and blacktopping got damaged. P You have not provided arrangemeni for collection of surface run-off from char and ash dumping site to existing SRTS. 
g) The road leading io the dump site needs concreted/black topped to control fugitive emission during plying of vehicles. 
rThe road used for iransport of chrome ore needs to be made blacktopped. 

AND WHEREAS, the above observations are gross violations to the consent to operate conditions and provisions of Sec-25/26 of the Water (PCP) Aci, 1974 and Sec-21 of the Air (PCP) Act, 1981 leading to caUse problems of pollution; 
P.T.O 
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NOW, THEREFORE, you are directed fo explain u/s 21 & 31A of Air (PCP) Act, 

1981. 25 &33A of Water (PCP) Act, 1974 and Rules framed thereunder within 15 

(fifteen) days from the date of issue of this nofice as to why consent to operate 

granted in favour of your unit up to 31.03.2019 shall nof be revoked and 

appropriate action including issuance of direction of closure shall not be 

initiated against your unit. In case your explanation fo the show cause nofice is 

not received within the stipulated time period or the explanation is found to be 

nof satisfactory, appropriate action as deemed proper including issuance of 

direction of closure shall be taken against you without giving any further 

opportunity. 

Encl As above Member Secretary 

To 
The Executive Director, 
M/s. Visa Steel Ltd., 
At-Kalinganagar Industrial Complex, 

Jakhapura -755 026 

Dist- Jajpur 

g345dtd. 0:08.2018 (By Email) Memo No. 
Copy forwarded to the Regional Officer, SPCB, Kalinganagar for 

information and necessary action. 

Chief. Env. Engineer 
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yet Tel: 2564033/2563924 

EPABX 2561909/2562847 

Emall paribesh1@ospcbogrd.org 

Website :www.ospcboard.org 
SHA 

STATE POLLUTION CONTROL BOARD, ODISHA 

Department of Forest & Environment, Govi. of Odisha) 
ParibeshBhawan, A/118, Nilakanthanagar, Unit-Vll 

Bhubaneswar 751012 
Date .0.10 

By Speed Post/ E-Mail No 
IND/1/CON/5008 

SHOW CAUSE NOTICE U/S 21 &31A of Air (PCP) Act, 1981, 25 &33A of 

Water (PCP) Act, 1974 & RULES FRAMED THEREUNDER 

At 
WHEREAS, you are operating a sponge iron based steel plant, 

Kalinganagar Industrial Complex, Jakhapura, Dist- Jajpur in the name and style 

of M/s. Visa Steel Limited. Consent to operate has been granted up to 

30.09.2019, subjeci to strici compliance of consent conditions; 

AND WHEREAS, additional conditions have been stipulated in consent to 

operate order issued vide letter No. 3383, dtd. 30.03.2019 to comply in a time 

bound manner 

AND WHEREAS, your unit was inspected by officials from Head Office, 

Bhubaneswar and Regional Office, Kalinganagar on 11.09.2019 as per orders of 

Hon'ble NGT, Eastern Zoral Bench, Kolkata dtd. 09.08.2019 in O.A. No. 

19/2019/EZ-Kalinganagar Paribesh Surkhya Samiti Vrs. Member Secretary, Odisha 

State Pollution Control Board and Others and following non-compliances were 

observed (copy of Inspection report enclosed); 

a You have not completed balance drainage work at Blast Furnace 

area within the target date of 30.06.2019 and also not provided 

dedicated surface runoff treatmeni system at FAP-2 for removal of 

pollutants like hexavalent chromium. From analysis results of sample 

collected from Surface runoff drain discharge of FAP-2 shows 

concentrafion of Cró as O.499mg/, which requires treatment fo meet 

prescribed slandard of 0.1 mg/l for discharge inio inland surface 

water 

b) You have not yet compleled up-gradation of Effluent Tieatmeni Plant 

(ETP) with RO system at CFBC Power Plant although the farget date 

was 30.06.2019. 

c The internal road from DRI Planf was found to be damaged. Alo one 

side of the 1oad near main gate was found lo be in damaged 

condifion. You have not yet repaired the above roads alihough the 
arget date was 15.06.2019. 

d) The CEMS atfached io stack of CFBC Boiler was found to be in defunct 

condition. 

P.T.O 
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2 
No progress has been made for installation of Sewage Treatment Plant, 

SPaf canteen area, though the target date of 30.06.2019 was elapsed. 
NO physical progress has been made for insiallation of mechanical wheel washing system for transport vehicle at exit gate although 1argel date was fixed for 31.05.2019. 
g) No action has been taken w.r.1. stone pitching of storm waler arains across the plant area with bund on both sides 1to avoid coniamination of runoff from industrial units/ material stack yards/ eftluent with ihe nalural runoff coming from outside. 
h) Analysis result of sample collected at ouflet of SRTS after clarifloculator discharge to outside through Culvert-1 shows concentration of Cro as 0.12mg/l which exceeding the prescribed standard of 0.Img9/ The dust suppression system provided af solid waste dumping ared found to be defunci condition. IIhere is no dyke around rain water harvesting pond and as such the pond was found to remains full in water and there is every possibilify of Overflow and discharge of water to outside. 

AND WHEREAS, the above observations are violations o the consent to operate conditions and provisions of Sec-25/26 of the Water (PCP) Act, 1974 and Sec-21 of the Air (PCP) Act, 1981 leading to cause problems of pollution, 
NOW, THEREFORE. you are directed to show cause U/s 21 &31A of Air (PCP) Aci, 1981 and U/s. 25 833A of Water (PCP) Act. 1974 and Rules framed fhereunder within 7 (seven) days from the date of issue of this nolice as to why grant of consent to operate in favour of your unit beyond 30.09.2019 shal not be reused ond appropriate action including issuance of direction of closure shall nof he initiated against your unit. In case your explanation to the show causee notice is not received within the stipulated time period or the explanation is ound to te not satisfactory, appropriate aclion as deemed proper including SSuance of direction of closure shall be taken against you vwithout giving any futlher oDporunity 

Member Sécretary 
The Executive Director, 
Ms. Visa Steel Ltd., 
At-Kalinganagar Industrial Complex, 
Jakhapura -755 026, Dist- Jajpur 

did 1 
Copy forwarded to the Regional Officer 

(By Email) 
SPCB Kaiinganagar for 

Memo No_ 

iniormation and necessary actian. 

Member Secretary 
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S196 
The Factory Manager, 
M/s. Visa Steel Ltd., 
AUPO- Jakhapura, 

STATE POLLIHON CONTROL BOARD, ODISHA 

22 

19 4 

(DEPARTMENT OF FOREST & ENvIRONMENI, GOVERNMENI OF ODISHA) 
Paribesh Bhawan, N118, Nilakantha Nagar Unit VI 

Bhubaneswar 751 012, INDIA 

IND-|-ONLINE42 

3.PC Board 
C.iia, tialinga tJagmaif 

Kalinganagar Industrial Complex, 
Dist- Jajpur -755 026 

EPABX : 2561909/2562847 

paribesh1@ospcboard.org 
Website: www 0spcboard org. 

Dato:Oy221 

Non-compliance of online data received at the RT-DAS server of the Board 
during the period 01.02.2021 to 28.02.2021. 

This is to inform that, the online data received at the RT-DAS sever of the 
d was reviewed for the period 1 Feb, 2021 to 28" Feb, 2021 and the following 
ompliances were observed; 

PM value of CEMS-6 (Ferro Chrome Complex -2)) is very low (0.06 or 0.05) up 
to 26.02.21 at 6 AM from 01.02.2021 at 12 AM. 
Further, data availability percentage of CEMS-6 is below 85. 

) Incase of CEMS-7, very low value of PM i.e., below 10 is observed throughout 
ne period. 
Constant value of PM10 of (AAQMS-1) near GT Hostel is obseved most of 
the time. 

No data is found for the parameters NO, NO, and NOx of AAQMS-1 (near GT 
Hostel) 

ero value is noticed most of the time incase of parameter PM10 of AAQMS-2 
which is near WTP. 

O value of AAQMS -2 remains above the prescribed standard, so many mes throughout the period. 
lero value, data not available and if available too low value is observed in 
:se of parameter NO of AAQMS-2. 

ost of the times zero value is observed in case of parameters PM10 and Dx of AAQMS -3 (near learning centre). 
110 value of AAQMS-4 (near DM plant) exceeds the prescribed standard, many times. Also zero value is noticed. 

P.T.0 
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I12// 

rO value and data not. available is found incase of parameter NO of QMS-4 
data is available in case of EQMS (near main gate) 

u are required to rectify the lapses, ensure repair / replace of the analysers re continuous and tamper proof transmission of the real time online data ly to the Board's server to take appropriate remedial measures to keep within prescribed standard of the Board and furnish compliance by return sQospcboard, org. 

ldtd. /S -ty22 

Yours faithfully. 

Chief Env. Enginèer 
y forwarded to the Regional Officer, SPC Board, Kaiinganagar for n and necessary action. 

Chief Env. Engineer 
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No. :6196 

1) 

2) 

3) 

4) 

5) 

6) 

7) 

8) 

9 

This is to inform that, the online data received at the RT-DAS serve of the Board was reviewed for the period 1st Feb. 2021 to 28th Feb. 2021 and the following Non-compliances were obseved. 

10) 

11 

12 

The Factory Manager, 

STATE POLLUTION CONTROL BOARD, ODISHA (DEPARTMENT OF FORESI &ENVIRONMENI, GOVERNMENT OF ODISHA) Paribesh Bhawan, A/118, Nilakantha Nagar, Unit VI 
Bhubneswar 751 012, India 

IND--ONLINE -42 

M/s. Visa Stecl Ltd., 
ATIPo- Jakhapura, 

RET PED 

Kalinganagar Industrial Complex, 
Dist. -Jajpur -755026 

CoPy 

Non-compliance of online data received at the RT-DAS server of the Board during the period 01.0.2021 to 28.02.2021. 

Date: 15.04.2021 

PM value of CEMS-6 (Ferro Chrome Complex - 2) is very low (0.06 or 0.05) up to 26.02.2021 at 6 AM from 01..02.2021 at 12 AM. 

Further, data availability percentage of CEMS-S is below 85. 
Incase of CEMS-7, very low value of PMi.e., below 10 is observed throughout the period. 
Constant value of PM 10 of (AAQMS-1) near GT Hostel is observed most of the time. 
No data is found for the paramelers NO, NO2 and NOx of AAQMS-1 (near GT Hostel). 
Zero value is noticed most of the time incase of parameter PM 10 of AAQMS-2 which is near WTP. 

CO value of AAQMS -2 remains above the prescribed standard, so many times throughout the period. 
Zero value, data not available and if available too low value is observed in case of parameter NO of AAQMS-2. 

Most of the time zero value is observed in case of parameters PM10 and NOx of AAQMS-3 (near leaming centre) 
PM10 value of AAQMS-4 (near DM plant) exceeds the prescribed standard, so many times. Also zero value is noticed. 
Zero value and data not available is found incase of parameter NO of AAQMS-4. 
No data is available in case of EQMS (nar main gate). 

Memo No. 6197 I dtd. 15.04.2021 

You are required to rectify the lapses, ensure repair / replace of the analysers and ensure 
continuous and temper proof transmission of the real time online data immediately to the Board's 
server to take appropriate remedial measures to keep parameter within prescribed standard of the 
Board and furnish compliance by return mail to das@ospcbord.org. 

Yours faithfully,. 

Chief Env. Engineer 

Copy forwarded to the Regional Officer, SPC Board, Kalinganagar for information and necessary 
action. 

Chief Env. Engineer 
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To 

3722 

Sir, 

The 

[DEPARTMENT OF FOREST & ENVIRONMENT. GOVERNMENT OF ODISHA 
Paribesh Bhawan, A/1 18, NilakcMcag 

Bhubareswar 71012 
IND--CON- 5008 

STATE POLLUTION CONTROL BOARD. ODISHA 

Director, 
M/s. Visa l Steel Ltd. 

iEmail :paribeshilgospcb1 

Ref: CTO vide leiter No. 108, dtd. l6.12.2020 

Website: www.ospcbart org 

At- Jakhapura, Kalinga Nagar Industrial Complex. Dist - Jajpur-755 026 

Sub: Renewal of CTO for the period 2021-22 & 202123 -Reg. 

By .S#eed POs:VED 

With reference to above, it is to intimate that O C:c 
renewa of CTO up to 31.03.2023 throUgh cnline. RO has inspectei vOU 
3.2.2021 & 4.2.2021 and from inspection report following ron 0mpe 
observed: 

Encl : Copy of /R 

a) You have dumped about 6000 MT of fly ash at the sowcte ym: 
previously siabilized dump in a haphazard mcer ots 

aUOve height of boundary wall. No water sprinkiirig is Curiec 
causing heavy fugitive dust emission in that area. 

b) AcCumulation of dust was observed near fly csh s CaTe) 
fugitive emission. 

C) Resuit of ambient air quality monitoring conductec! 

Ir view of above, you ae directed to comply abo 

Memo No, 573 

12 MAR 221 

R.O. SPC Board 
Otisha. Kalinga Nagar 

near ninn gate and near learning center shows COenta 
140ug/mn3 and 108Ug/m3 respectively exceeding the prescriped s 
of 100ug/m3. 

Sy Ema 
Chici Enhai 

Copy forwarded to the Regiona Ofice, SPC E3c! : informction and necessary action. 

Chief En. ÉT:g'r cet 
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To 

No. :3722 

Sir, 

b) 

action. 

The Factory Manager, 

M/s. Visa Steel Ltd., 

STATE POLLUTION CONTROL BOARD, ODISHA 
(DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA) 

Paribesh Bhawan, A/118, Nilakantha Nagar, Unit -Vill 
Bhubaneswar -751 012, India 

AT/PO- Jakhapura, 
Kalinganagar Industrial Complex, 
Dist. - Jajpur -755026 

REYED cPY 

iND-I-CON - 5008 

Sub. : Renewal of CTO for the period 2021-22 & 2022-23 Regarding. 
Ref. : CTO vide letter No. 108, dtd. 16.12.2020. 

Email : paribesh1@Ospcboard.ord 
Websit: www.ospcboard.or9 

With reference to above, it is to intimate that you have applied for renewal of CTO up to 
31.03.2023 through online. RO has inspected your unit on 3.2.2021 & 4.2.2021 and from inspection 
report following non-compliances were observed. 

Encl: Copy of l/R 

a) You have dumped about 6000 MT of fly ash at the solid waste dump area in previously stabilized 
dump in a haphazard manner and its height is above height of boundary wall. No water sprinkling is 
carried out and causing heavy fugitive dust emission in that area. 

Memo No. 3723 / dtd. 12.03.2021 By Email 

Accumulation of dust was observed near fly ash solid area of CPF causing fugitive emission. 
c) Result of ambient air quality monitoring conducted at two locations is near main gate and near 
learning center shows concentration of PM10 as 140ug/m3 and 108ug/m3 respectively exceeding the 

Date: 12.03.2021 

In view of above, you are directed to comply above lapses within 7 days 

Yours faithfully, 

Chief Env. Engineer 

Copy fowarded to the Regional Officer, SPC Board, Kalinganagar for information and necessary 

Chief Env. Engineer 

prescribed standard of 100ug/m3. 
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STATE POLLUTION CONTROL BOARD, ODISHA 
A/l18. Nilakanthanaggr, Unit-VIIL, Bhubaneswar 751012 

EPABX-2560929,2561909, Tel: 2564573,2562368, 
Email paribeshl@ospcboard.org,Webste : www.ospcboard.org 

153B6 IND-4-CON- 5008 

DIRECTION U/S. 21 & 31A OF THE AIR (PCP) ACT, 1981 AND AMENDMENTS THEREUNDER. 

WHEREAS, you are operating the plant facilities like Captive Power Plant (CPP) 
75 MWI50 MW WHRB+25 MW CFBC), Ferro Chrome Plant (FAP Unit- 1 & 2) 5x16.S MVA, 
Recovered Ferro Chrome (Metal Recovery Plant-2 of capacity 30 TPH) -27 TPD &. 
Recovered Ferro Chrome (Harsco Metal Recovery Plant 40 TPH ) -20 TPD in the name & 
style of M/s. Visa Steel Ltd., At- Kalinganagar Industrial Complex, Jakhapura, Dist- Jajpur 
with consent of the Board valid up to 31.03.2023 subject to strict compliance to consent 
conditions: 

D 04 O202 
By Speed Post / Email: manoj.kumar@visasteel.com/ 

tushar.misraavisasteel.com 

AND WHEREAS, your industry was inspected by officials of Regional Office, SPC 
Board. Kainganagar on 02.08.2021 (Copy of the inspection enclosed). From inspection 
report foliowing non-compliances were observed; 

a) Result of stack monitoring conducted at GCP outlet of FAP-3 & 4 shows PM 
emission 67mg/Nm exceeding the prescribed standard of 50mg/Nm³. 

bj Result of ambient air quaity condUcted at two locations i.e., at the boundory 
near main gate and at the boundory near FAP complex -2 adjacent to project 
office shows PM1o concentration as 117 g/m³ & 135 ug/m³ respectively 
exceeding the prescribed standard of 100 Hg/m. 

AND WHEREAS. non-compliances mentioned above indicate that yoU 
have faiied to comply with the consent conditions and provisions of U/s 21 and 
31A of the Air (PCP) Act, 1981 and rules framed there under: 

Encl: As above 

NOW, THEREFORE, by virtue of the power conferred under section 21 & 31A of the 
Ar (P&CP) Act, 1981 and as amended thereafter, the competent authority in the State 
Potution Control Board, Odisha do hereby direct you to rectify the above lapses and 
furnish compliance report to the Board within 15 days, failing which appropriate action 
shail be taken agcinst your unit. 

The Director, 
M/s. Visa Stee! Ltd., 
At- Kalingangar Industrial Complex, 
Jakhapura, Dist- Jajpur -755 026 

MEMBEX SECRETARY 
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Office of the Revenue Inspector, Danagadi 

To 

Letter No-156 dated 31-07-2020 

Aswani Kumar Dhal 

At/Po/PS-Jakhapura 

Dist. - Jajpur (Odiasha) 

Sub-R.T.I. Information 2005 (Regarding untreated water released by VISA STEEL) 

As per my observation VISA STEEL has been discharging untreated water to 

outside cultivated lands throughout the year in 8 separate locations .Photo Copies 

attached herewith as (Annexure -1) 

REVE 
DANA 
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To 

The Chairperson, 

Odisha State Pollution Control Board 

Sub- Inaction of Pollution Control Board against the pollution caused by 
VISA Steel, Kalinganagar 

I am in receipt of public complaint that that the water is being discharged by 
VISA Steel, Kalinganagar throughout year in violation of cnvironment 
clearance letter no. J-1 1011/33/2007-IA.II () dated 12h June, 2007 which 
specifies that the plant will operate in Zero Discharge condition. To this 

effect local people have time and again complained to the Member Secretary 
and Regional Officer of State Pollution Control Board continuously on 
various occasions through email and whatsapp, but no visible action has been 
taken 

Similarly, public complaints are there regarding Visa Steel dumping its flyash 
randomly in violation of Fly Ash Utilisation Rules and there by spreading 
pollution in different parts such as Danagadi, Jakhpura. The KUDUMI Sahi, 

villagers have also carlier complained against the pollution due to fly ash 
dump. For the same reason show cause notices have already been issued 

earlier but no action and follow up has been done on the part of the state 
pollution control board. 

The farmers have also complained time and again regarding the contaninated 

water and skin iritation when they work in their field. Further the agriculture 

fields are also damaged with black polluted water discharged fronm the VISA 

industry and for that the yield of the paddy crops are declining. 

In view of the discharge of waste water and the repeated public complaints, I 
urge you to personally look into this matter and do the needful at earliest 

Date-01.03.2021 

usetaeml. 
2 Susanta Kumar Samal 

Zilla Parisada Member -Zone No-10 

Sushante Kumar Sana 
Zilla "arishad, 

Zone No-10 
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ODIS HA 

Lab. Ref. No.: AAQ/02 19-41 

Date of Sampling 

Name and Address of the Industry / Source : M/s. VISA Steel Ltd. 

SI. No. 

STATE POLLUTION CONTROL BOARD, ODISHA, KALINGA NAGAR 
(DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHAJ 
AT: Dhabalagiri (lnfront of OMG eicha india 

POST: Ferro Chrome Project, 

DIST: Jajpur- 755020, 

Sample collected and submitted by 

Date of Submission of Sample 

02 

03 

(AAQ Monitoring Analysis Report) 

OFFICE OF THE REGIONAL OFFICER, 

Location 

Sample Analyzed by 

Kalinga Nagar 

near 

Standard 

AAQ Monitoring conducted at the 
boundary over the building of DM 
Plant adi. to CAAQMS-2 

AAQ Monitoring conducted at the 
boundary over the building of MRSS 
adj. to CAAQMS-4 

05h, 06th, 07" & 08h February. 2019 

Sri M. M. Sahoo. AEE, 
Sri S.S. Dwibedi, JSA 

08.02.2019 

AAQ Monitoring conducted at the 

boundary WTP adj. 

CAAQMS-3 

E-mail: rospcb.kalinganagar@ospcboard.org 
Wobsito: www.spct 

to 

PM0 
(Pg/M') 

94 

83 

126 

100.0 

Date: 14.02.2019 

Parameters 

(ug/M') 

2.0 

2.0 

ncboard.org 

2.0 

80.0 

NO, 
(ug/M') 

30 

34 

39 

80.0 

19/c2/? 
Regional Officer 
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O DISHA 

Lab. Ref. No.: AAQ|07 |19-66 

Date of Sampling 

Name and Address of the Industry / Source : M/s. Visa Steel Ltd. 

SI. No. 

STATE POLLUTION CONTROL BOARD, ODISHA, KALINGA NAGAR (DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHAJ AT: Dhabalagiri (lnfront of OMC Guest House), POST: Ferro Chrome Project, DIST: Jajpur -755020, Odisha, india 

Sample collected and submitted by 

Date of Submission of Sample 

01 

02 

03 

(AAQ Monitoring Analysis Report) 

OFFICE OF THE REGIONAL OFFICER, 

Location 

AAQ Monitoring conducted Near 
DM Plant 

Sample Analyzed by: 

Standard 

AAQ Monitoring conducted Near 
Plant Entrance Gate 

:24h July, 2019 

AAQ Monitoring conducted Near 
Project Building of FAP Complex- 2 

(s.3.bbedl,A) 

Kalinga Nagar 

:Sri M. M. Sahoo, AEE 
Sri S. S. Dwibedi, JSA 

:24.07.2019 

PM 

E-mail: rospcb.kalinganagar@ospcboard.org 
Website: www.ospcboard.org 

(pg/M) 

182 

191 

110 

100.0 

Parameters 

SO, 
(ug/M) 

2.0 

2.0 

Date: 26.07.2019 

2.0 

80.0 

NO, 
(ug/M) 

35 

48 

41 

Regional Officer 

80.0 
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ODISHA 

Lab. Ref. No.: AAQ/|20 / 03-19 

Date of Sampling 

Name and Address of the Industry / Source :M/s. VISA Steel Ltd. 

SI. No. 

Sample collected and submitted by 

Date of Submission of Sample 

01 

STATE POLLUTION CONTROL BOARD, ODISHA, KALINGA NAGAR (DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHAJ 
AT: Dhabalagiri (lnfront of OMC Guest House), POST: Ferro Chrome Project, DIST: Jajpur - 755020, Odisha, india 

02 

03 

OFFICE OF THE REGIONAL OFFICER, 

04 

(AAQ Monitoring Analysis Report) 

Location 

AAQ Monitoring conducted at the boundary near DM Plant 
AAQ Monitoring conducted at the boundary near ferrochrome complex -2 

Standard 

Sample Analyzed by: 

AAQ Monitoring conducted at the boundary near near Raw material building control room of DRI 

Near cooling Tower of MBF 

M/s. VISA Special Steel Ltd. Kalinga Nagar 

:07.03.2020 

06th & 07th March, 2020 

E-mail: rospcb.kalinganagar@ospcboard.org 
Website: www.ospcboard.org 

Er. P.K.Behera, RO 
Er. M.M. Murmu,AEE 
Er. D.L. Mahapatra,AEE 
Sri M. M. Sahoo, AEE, Sri S. Sahu,SSA 

PM0 
(ug/M) 

79 

86 

8 

112 

100.0 

Parameters 

(ug/M) 

42 

4.7 

5.1 

4.8 

80.0 

Date: 16.03.2020 

NO, 
(ug/M) 

15.2 

13.1 

14.8 

Regional Officer 

16.4 

80.0 
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ODISHA 

Lab. Ref. No.: AAQII/ 20 /06-31 

Date of Sampling 

SI. No. 

Name and Address of the Industry / Source: M/s. VISA Steel Ltd. & 
M/s. VISA Special Steel Ltd. 
Kalinga Nagar 

Sample collected and submitted by 

Date of Submission of Sample 

01 

02 

OFFICE OF THE REGIONAL OFFICER, 
STATE POLLUTION CONTROL BOARD, ODISHA, KALINGA NAGAR (DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHAJ AT: Dhabalagiri (Infront of OMC Guest House), POST: Ferro Chrome Project, 

DIST: Jajpur- 755020, Odisha, india 

03 

04 

(AAQ Monitoring Analysis Report) 

Location 

Sample Analyzed by: 

E-mail: ro_pcb.kalinganagar@ospcboard.org 

AAQ Monitoring conducted near mairt gate 
adjacent to EQMS 

10h & 11" June, 2020 

AAQ Monitoring conducted near the boundary 
of FAP- Il adjacent to project office 

Er. P.K.Behera, RO 

AAQ Monitoring conducted near the boundary 
of DRI adjacent to RMHS office 

Standard 

Sri S. Sahu, SSA 
Sri S.S.Dwibedi, JSA 

:10.06.2020 & 11.06.2020 

AAQ Monitoring conducted near the boundary 
adjacent to Learning centre 

(sA 

Website: www.ospcboard.org 

Parameters 

PM10 
(ug/M) 

117 

85 

Date: 19.06.2020 

92 

87 

100.0 

Regional Officer 
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ODISHA 

Date of Sampling 

Lab. Ref. No.: AAQII 21 /02 -05 
Name and Address of the Industry / Source : M/s. VISA Steels Ltd. 

SI. No. 

Sample collected and subbmitted by 

Date of Submission of Sample 

01 

02 

03 

REGIONAL OFFICE, KALINGA NAGAR STATE POLLUTION CONTROL BOARD, ODISHA [DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA] 
AT: Dhabalagiri (Infront of OMC Guest House), POST: Ferro Chromne Project, DIST: Jajpur -755020, Odisha, india 

04 

(AAQ Monitoring Analysis Report) 

E-mail: rospcb.kalinganagar@ospcboard.org 
Wobsito: www.ospcboard.org 

Tol No. :06726 221153 

Location 

Sample Analyzed by: 

& Mis. VISA Special Steels Ltd., KNIC, Jajpur 
:03rd & o4h February, 2021 
:Er. P. K. Behera, RO 

Standard 

Er. M. M. Sahoo, AEE Sri S. Sahu, SSA 
Sri S. S. Dwibedi, JSA 
SriG.Naik, FA 

:04.02.2021 

AAQ Monitoring conducted at the Boundary near Main Gate adj. to EQMS 

AAQ Monitoring conducted at the Boundary near FAP Complex-02 adj. to Project Office 

AAQ Monitoring conducted at the Boundary near DM Plant 

AAQ Monitoring conducted at the Boundary near Learning Centre 

Date: 19.02.2021 

Parameters 

PM10, 
(Mg/M) 

140 

94 

89 

108 

100.0 

Regional Officer 
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O DISHA 

.Date of Sampling 

Lab. Ref. No.: AAQI|121 / 08-47 

Name and Address of the Industry /Source :M/s. VISA Steels Ltd 
KNIC, Jajpur 

SI. No. 

Sample collected and submitted by 

Date of Submission of Sample 

01 

02 

STATE POLLUTION CONTROL BOARD, ODISHA 
(DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA] 
AT: Dhabalagiri (Infront of OMC Guest House), POST: Ferro Chrome Project, 

DIST: Jajpur - 755020, Odisha, india 

REGIONAL OFFICE, KALINGA NAGAR 

(AAQ Monitoring Analysis Report) 

Sample Analyzed by: 
he 

TSA 

E-mait: rospcb.kalinganagar@ospcboard.org 
Wobsite: www.ospcboard.org 

Tel No.: 06726 221153 

Location 

AAQ Monitoring conducted at the Boundary near Main 
Gate adj. to EQMS 

:02nd & 03d August, 2021 

AAQ Monitoring conducted at the Boundary near FAP 
Complex-02 adj. to Project Office 

Standard 

: Er. M. M. Murmu, EE 
Sri S. Sahu, SSA 
Sri G. Naik, FA 

:03.08.2021 

Annee-! 

Date: 23.08.2021 

Parameters 

PM0 
(pg/M') 

117 

135 

100.0 

Regional Officer 
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INSPECTION REPORT IN RESPECT OF JOINT MONITORING OF WASTEWATER QUALITY OF MAJOR INDUSTRIAL OUTFALLS OF KALINGA NAGAR INDUSTRIAL COMPLEX OF JAJPUR DISTRICT. 

As per the direction of Additional District Magistrate, Kalinga nagar vide letter no. 1101 
dtd. 30-09-2014, a team visited the major industrial outfalls of Kalinga nagat Industrial 

complex and collected waste water samples on dtd. 08-10-2014 to ascertain the quality of 
wastewater discharged by different industries to respective nallah / rivers. The detail team 

members are as per below. 

1. Si Suvash Chandra Nath Shama, Tehsilider Danagadi & LAO, Kalinga nagar. 
2. Dr. Anup Malick, Regional Oficer, SPC Board, Kalinga nagar 
3. Si Puspakanta Nayak, Member, Jakhapura village 
4. S Prafula Kumar Nayak, Sr. Clerk, ADM offoo, Kalinganagar 
5. Sri Abhimanyu Prádhan, Satbansia village 
6. Sri Bhimsen Marmdi, Assistant Environmental Scientist, SPCB, Kalinganagar 
7. Sri Soumendranath Mohanty, Assistant Environmental Engineer, SPCB, Kalinganagar 

During visit the aßove team members only visited the outside boundary wall of different

industries where the industries discharged their waste water to outside through nallah. At 

Kalinganagar industrial complex the major industries are as per below. 

1. MIS Visa Steels LId. 
2. MIS Visa Bao Ltd. 

3. MIS Visa Sun Coke Ltd. 

4. MIS Jindal Stainless Ltd. 

M/S Neelachal lspat Nigam Ltd. 

6. MIS Mideast Integrated Steels Ltd. (MESCO) 
7. M/S Brahmani River Pallet Ltd. (BRPL) 
8. MIS Tata Steels Ltd. 

9. MIS Maithan Ispat Ltd. 

10 M/S Yajdani Steels Ltd. 

11 MIS Rohitl Ferro Ispat Pn. LId. and Ms KJS LId. 

84 699

ANNEXURE-9



(16 

Different nallah passing through the Kalinga nagar Industrial complex are as per below. 1. Two separate originates from the Visa Steel Industrial premises near back side ol 
Guest House and after passing through nearby cultivated land it joins with Ganda nallah 

'2. Wastewater, generated from the industrial premises of Jindal Stainless Ltd. t 
discharged through Culvert no-1 & Culvert no. 2 near Railway line whidh passes through Satbansla nallah and finaly meets to Ganda nallah. 3. Wastewater generated from the Neelachal Ispat Nigam Ltd. is discharged to nallah 
near water reservoir and after passing through different cultivated land it meets with Ganda nallah. 

4. Another major nalah generated from the Tata Steels premises it passes adjacent to the boundary wall af M/S BRPL and finally meats with Ganda nallah. 5. M/S BRPL having facility to discharge their surface run off water from the industry premises to Ganda nallah towards railway bridge of South Eastern Railway. 6. Another nallah generated along the corridor road of Kalinganagar industrial complex which also caries surface run off water generated from the industry of M/S Maithan 
Ispat Ltd., M/S Yajdani Steels Ltd. and M/S Rohit Ferro lspat Pvt. Ltd and this nallah is 
passing through village Rabana and finally joins with Ganda nallah. 7. Ganda nallah which originates from the hill area near Duburi to Daitary Highway and 
passing through Jajpur road area near Millitary Chowk area and finally joins with River 
Kharasrota nearMarthapur village. 

Observations: 
During visit wastewater samples were collected from the different locations and sent to 
Central Laboratory, State Pllution Control Boardm, Bhubaneswar for analysis of 
different parameter. From the analysis report the observations are as per below. 

1. The team members first proceeded to the discharge point of M/S Visa Steels Ltd. 
near culvert no. 2. During visit it was observed that the industry was discharainG 

wastewater from the faclory premises lo oulside. Wastewater samples were collected 

from the discharged point and from the analysis report it is revealed that Cyanide 

concentration was 0.4 mg/l, Phenolic compound as phenol was 0.090 mg/l, Iron (Fe) 
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was 8.7 mgl and Mercury was s0.00006 mg/l) The analysis report is enclosed 

separately. 

2 The team members then proceeded to the discharge point of M/S Jindal Stainless 

Ltd. near culvert no. 2. Ouring visit it was observed that the industry was discharging 
wastewater from the factory premises to outside. Wastewater sample was collected 

from the discherge point and from the analysis report it is revealed that Cyanide 

concentration was 0.12 mg/A, Phenolic compound as phenol was 0.12 mg/, Iron (Fe) 

was 1.12 mgl and Mercury was <0.00006 mg/l). The analysis report is enclosed 

separately. 

3. The team members then procaeded to the discharge point of nallah near Sata Bansia 
village before mixing to Ganda nallah (Downstroam of M/S Jindal Stainless Ltd.). 

During visit flow of wastewater at the nallah was observed. Wastewater sample was 

collected from the discharge point and from the analysis report it is revealed that 
Cyanide concentratlion was 0.09 mg/l, Phenolic compound as phenol was 0.31 mgl,
Iron (Fe) was 0.58 mg/l and Mercury was <0.00006 mg/l). The analysis report is 
enclosed separately. 

4. The team members then prooeeded to the discharge point of M/S Neelachala lspat 
Nigam Ltd. During vis_it it was observed that the industry was discharging wastewater 
from the factory premises to outside. Wastewater sample was collected from the 
discharge point and from the analysis report it is revealed that Cyanide concentration 
was 0.08 mg/l, Phenolic compound as phenol was 0.28 mg/l, Iron (Fe) was 1.87 mg 
and Mercury was <0.00006 mg/l). The analysis report is enclosed separately 

5. The team members then proceeded to the discharge point of downstream of Ganda 
nallah i. e. after mixing wastewater of M/S Neelachala lspat Nigam Ltd. at the 
backside of M/S BRPL. During visit it no discharge of wastewater from M/S BRPL was 
observed but it was also observed that M/S BRPL having the provision to discharge of 
surface nun off water from the factory to out side nallah at different locations. 
Wastewater sample was collected at the downstream of BRPL and after Railway 
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5 
bridge and from the analysis report it is revealed that Cyanide concentration was .0o mg/l, Phenolic compound as phenol was 0.032 mg/l, Iron (Fe) was 5.05 mg/l and Mercury was <0.00006 mg/l). Due to The analysis report is enclosed separatey 

6. The team members then proceeded to the further downstream point Ganda nala (Further downstream of NINL) near Kusanpur Bridge. Wastewater sample was collected from the Ganda nallah and from the analysis report it is revealed that Cyanide concentration was 0.07 mg/l, Phenolic compound as phenol was 0.039 mg/, Iron (Fe) was 0.63 and Mercury was <0.00006 mg/l). The analysis report is enclosed separately. 

7. Wastewater sample was collected from Ganda nala (after mixing all the nallah) before mixing to River Kharasrota at Marthapur. From the analysis report it is revealed that Cyanide concentration was 0.08 mg/l, Phenolic compound as phenol was 0.053 mg/l, Iron (Fe) was 2.9 and Mercury was <0.00006 mg/l). The analysis report is enclosed separately 

8. Wastewater sample was collected from River Kharasrota near at the upstream point near Manichowk of Khapuria para village. From the analysis report it is revealed that Cyanide concentration was 0.042 mg/l, Phenolic compound as phenol was 0.012 mg/l, Iron (Fe) was 2.65 and Mercury was <0.00006 mg/l). The analysis report is enclosed separately. 

9. Wastewater sample was collected from downstream of Kharasrota river near Jakadia Barrage. From the analysis report it is revealed that Cyanide concentration was 0.07 mg/, Phenolic compound as phenol was 0.038 mg/l, lron (Fe) was 2.62 and Mercury was <0.00006 mg/). The analysis report is enclosed separately Conclusion: 
From the above results it is observed that 

1. At the discharge point of M/S VISA Steels Ltd. the cyanide concentration is 04 mg/ which violates the standard norms of Industrial discharge (Standard for inland surface 0.2 mg/l). 
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2 At the discharge point of M/S Jindal Stainless Lid. the cyanide concentration is 0.12 

mg which moets tho standard noms of Industrial discharge (Standard for inland 

srface 0.2 mg/) but at the downstream near Sata Banshia village the cyanide 
concentration is 0.09 mg/l which violates the standard norms of Primary Water Qulity 

for surface water bodies (0.05 mg/l Standard as per IS 2296-1982). 

3. At the discharge point of M/S Neelachala Ispat Nigam Ltd. to Ganda nallah the 

cyanide concentration is 0.08 mg/l which meets the standard norms of Industrial 

discharge (Standard for inland surface 0.2 mg/) but at the downstream of Ganda 
nallah after M/S BRPL and at further downstream at Ganda nallah near Kusanpur 

Bndge the cyanide concentration is 0.08 mgn &0.07 mg/l which violates the standard 

noms with respect to Primary Water Quality for surface water bodies (0.05 mg/l 

Standard as per IS 2296-1982). 

4. Cyanide concentration was also observed 0.08 mg/l and 0.07 mg/l at downstream of 

Ganda nalah before mixing with Kharasrata river at Marthapur and downstream of 

Kharasrata river near Jakadia Barrage which exceeds the standard norms of Primary 

Water Quality for surface water bodies (0.05 mg/l Standard as per IS 2296-1982). 

5. At all the discharge points the concentration of iron(Fe) meets the standard norms of 

the Board except at the discharge point of M/S VISA Steels Ltd. the iron concentration 

is 8.7 mgn which exceeds the standard norms of lIndustrial discharge (Standard for 

inland surface 3.0 mg/l). 

6. The concentration of phenolic compound as Phenol ís observed at all the locations are 

within the standard noms of the Board. 

Recommendations 
1. Cyanide concentration observed to be high at Ganda nallah and other nallah 

originating from the different industries of Kalinga nagar Industrial complex, so 

directions may be issued to the industries of M/S VISA Steels Ltd, M/S Jindal 

Stainless Ltd. and M/S Neelanchala Ispat Nigam Ltd. that there should not be any 

type of discharge of untreated waste water to outside the factory premises 
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2. All water intensive industries in Kalinganagar industrial area should be directed to 
inslal and operate continuous water quality monitoing for critical parametersat 
their discharge outlets with real time data transmission data transter, to FD 

dGanda hala water also mixes with waste water generated from the Jejpur Township 

(Vyasnagar). Danagadi Tehsil area and also from the upstream of Duburi where 

diferent commercial activities also takes place. So it is recommended that 

Kalinganagar industrial authority shall install continuous water guality monitoring 
facility at strategic location on Ganda nala to monitor real time water quality with a 

facility to disseminate the information in public domain to have watchfuiness and 

attention of local people. 

Sri SuvashhandraNathSharma, 
Tehsilder DanagaditBAR 
Kalinga nagartAn

Dr. Anup Mallick 

Regional Officer 
SPC Board, Kal1nga nagar 

ANAGADI 

Sri Puspakantà Nayak, Member, 

Jakhapura village 

Sri Prafulla Kumar Nayak 
Office of the Additional District Magistrate, 

Kalinganagar 

ABh mon radhn 
Sri Abhimanyu Pradhan, Member 

Kalinganagar 

Sri B, Marndi 
Assistant Environmental Scientist 

SPCB. Kalinganagar 

Sri S. N. Mohanty. 
Assistant Environmental Scientist 

SPCB, KaBlinganagar
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ISHA t mail cenuallob0osDead ur 
Website www.opcboarg 919 

CENTRAL LABORATORY 
STATE POLLUTION CONTROL BOARD, ODISHA 

(DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHAJ Plot No. B.59/2 8 59/3, Chandaka Industrial Estale, Patia, 
Bhubaneswar 751 024, INDIA 

TEST REPORI 
(WATER AND WASTEWATER) 

(Form-5) 
Page 1 of 2 

1. Report No. 0S/95/10/2014 
2. Date 20.10 2014 
3 Sample Submitted By :'Dr. Anup Mallick. RO. 

(Name and address) SPC Board, Kalinga Nagar, Jajpur 
4. Reference Letter No.: 2513. dt. 09.10.2014 
5. Date of sample receipt: 10 10 2014 

6 Analysis Results: 

(Atlach separate sheet it necessary) 
Parameters (with unit) 

Cyanide 
(mg/) 

Phenolic
compound as 

Phenol (mg/) 
10 10.14 

Kalinga Nagar Area, Jajpur district Fe Hg 
(mg) (mg' 

Date of Analysis 
Method No." of Analysis 

Uncertalnty 
S Sample ldentification & Result 

10 10 14 10 10 14 10 10 14 

4500-CN 6 3500-Fe-B 3112 4500-CNF 
5530 C 

No. 
1 Wastewater of MIs Visa Steel 

Ltd near culvert No-2 outside 

factory premises discharged to 

Ganda Nallah 
Wastewater of M/s Jindal 
Stainless Ltd. near culvert No-2 

outside factory premises

0:.090 04 87 <0 O0005 

0.12 0.12 1 12 U 0n006 

discharged to Ganda Nallah 

Nallah water near Sata Banshia 

vill age before mixing to Ganda 

Nalah (D/s of M/s Jindal 

Slainless Ltd.) 
Vastewater of M/s NINL near 

031 0.09 058 4) O0006 

008 187 boundary wall of factory 

premises discharged to outside 

O.28 
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Parameters (with unit) 

Phenolic 
compound as 

Phenol (mg//) 

Cyanide 
(mg/) 

Hg 
4mg/l) 

Fe 

(mg/ 

5 D/s of Ganda Nallah after mixing 
of NINL near BRPL. 
Ganda Nallah at Kusanpur Bndge 
(FD/s of Mis NINL) 

D/s of Ganda Nallah before 

0.032 0.08 5 05 <0 00006 

0 039 007 063 

. 

0.08 29 <0.00u6 mixing with Kharasrata River at 
Marthapur 
Us of Khrasrata River near 

0.053 

0.012 0.042 265 Manichowt of Khapuria para 

village 
Dis of Kharasrata River near 9 0.038 O.07 262 000061á 

Jakadia Barrage 
APHA, 21 Edn, 2005 

7. Deviation from test method, if any No 

8 If Sampting Conducted by the Central Laboratory. No 

(a) Date of Sampling 

(b) Method Used 

(c) Schematic Diagram of Sampling locations 

---End of Test Report*-***** 

Board Asha 

2 
2e.10 

a 
ed by : 

Note. The results stated above relaté, agly to the tems tested The report shall not be reproduced n 

fufl or in part without wrrtten approval from the In-charge of ihe Central Laboratory 
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STATE POLLUTION CONTROL BOARD, ODISHA 

(DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHAJ 

Nagar, 
Common Facility Centre, JGD, Kainga 

Dist- Jajpur-755026, Odisha, 

No.......!. 

From Dr. Anup Mallick 
Regional Officer 

To 
The Member Secretary 

REGIONAL OFFICE OF THE 

State Pollution Control Board, Odisha 
Bhubaneswar-12 

Sir, 

Wepste. WWW 

Sub.:- Public complaint on MIS Visa Steels Ltd, At- Kalinga Nagar Industrial 

Complex of Jajpur District for discharge of runoff water to outside the factory 

premises. 

Encl.:-As above 

Date.4eolr 

With reference to the above public complaint, please find enclosed herewith 

the inspection report for your kind information and necessary action. 

Yours faithfully 

Regional officer 
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*"GRI ON ALLEGATION AGAINST M/S VISA STEELS LTD, AT- KALINGA NAGAR 
NDSRIAL COMPLEX OF JAJPUR DISTRICT 

received from the villagers of 

District regarding contamination of 

cultivated land due to release of surface run off water with 

charcoal dust material from the premises of M/S VISA Steels Ltd. 

The villagers also submitted runoff water sample which Was 

Public 

Jakhapura 

complaint 

Jajpur 

Was 

The matter Was investigated On 23.06. 2015 & 24.06.2015 

along with Sri Bhimsen Marndi, Assistant Env. Scientist and Sri 
S Sahu, Sr. Scientific Assistant of this office. It was alleged 

by the villagers that on 22.06.2015 at about 2 PM onwards the 

aforesaid industry has released surface run off from the 

premises to outside near culvert no.l which is at the backside 

of the industrial Guest House. During visit it is observed that 

the cultivated land is situated adj acent to Railway line near 

village Satbanshia has been affected due to contamination of 

runoff water. A natural nallah is pass ing from the culvert near 

industrial boundary to Railway line convert in a zigzag manner 
and both side the natural nallah cultivated land exists. During 

visit it was observed that upto railway culvert no Cultivated 

land affected due to Contamination of natural nallah, but on the 

opposite side of the railway line, the surface runoff filled on 

rain. The the agricultural land and it was happened during last 

Sr. Manager (DGM matter was brought to the 

SHE) of M/S VISA Steels Ltd. During visit discharge of wastewater 

knowledqe of the 

passing through natural nallah. 

from the factory premises to outside through natural nallah near 

Culvert was observed and waste water samples were collected fromn 

culvert as well as from other locations. Photographs were taken 

from different locations are annexed separately. 
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On 08.07.2015 M/S VISA Steels Ltd. also discharge runoff water 
from the factory premises to outside the factory premises 

through Culvert No. -1 and Culvert no. 2. The discharge of runoff 

was continued till 09.07.2019. 

Conclusion: 

During visit it was observed that the land has affected due to 
release of surface runoff water with charcoal from the premises 

of M/S VISA Steels Ltd. The unit has failed to maintain the zero 
discharge facility as framed special conditions 

consent to operate. From the analysis report it is reve aled that 
the 

M/S VISA Steels Ltd. may be directed to take immediate steps to 

restrict the discharge of surface runoff water along with waste 

materials to outside the factory premises and detail action plan 
in this regard shall be submitted to the Board for further 

COurse of action. 

Decision as deem proper may be taken against the industry. 

Sri Bhimsen Marndi, AES 

in 

Dr. Anup Kumar Mallick, RO 

cyanide and phenolic compound as phenol Concentration àre not 

meeting the standard norms (copy annexed). 

per 
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Natural naliah surrounding agricultural land 

Runc?w2ter ihief with agriculurat land 
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Runoff water outside the M/S VISA Steel Ltd. Boundary wall 

Runoff water near South Eastern Railway culvert 
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4/2/23, 1:06 PM Gmail - untreated water discharged by Visa coke , Visa steel & Visa Group of inddustries Kalinganagar ,jajpur odisha

https://mail.google.com/mail/u/1/?ik=8a3fe9cb15&view=pt&search=all&permthid=thread-a:r-360887942346853910&simpl=msg-a:r-35262552196… 1/1

knpss org <knpssamitee@gmail.com>

untreated water discharged by Visa coke , Visa steel & Visa Group of inddustries
Kalinganagar ,jajpur odisha
1 message

knpss org <knpssamitee@gmail.com> Sun, Apr 2, 2023 at 1:06 PM
To: chairman@ospcboard.org, membersecretary@ospcboard.org, mefcc@gov.in, roez.bsr-mef@nic.in, secy-moef@nic.in

Respected sir Pls find herewith some Geotag  photographs  & one video as  evidences untreated water discharged by Visa
coke , Visa steel & Visa Group of inddustries Kalinganagar ,jajpur odisha, The errant industry has been discharging
untreated toxic waste water to nearby farmlands from last years 10 years . In spite of our reapeated complaints no visible
action has taken yet now.  So your good office is requested kindly look into the matter for justice .                 President, 
Kalinganagar Paribesh Surakshya Samiti,      

3 attachments

WhatsApp Image 2023-04-02 at 7.53.52 AM.jpeg
112K

WhatsApp Image 2023-04-02 at 7.53.57 AM.jpeg
102K

WhatsApp Video 2023-04-02 at 7.55.21 AM (1).mp4
3400K
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PHOTOGRAPHS OF DISCHARGE OF UNTREATED WATER 

FROM VISA STEEL TO OUTSIDE 
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1 office of the Assistant Engincer, 
Jenapur Irrigation Sub-Division, 

Jenupur. 

No. 219 

To 
DI 01 02 

The Inspector in-charge, 

Kalinganagar Police Station, 
DuburiJajpur Road. 

Sub: FLR. against M/S Visa Industries Lid. 

Sir, 
, Sri Rajesh Cliaindra Mohunty, presently working as Assistant 

Engineer, Jenapur Imigation Sub-Division do hereby lodge this F.LR.to the effect thai 

MS Visa lndustries Li under your jurisdicion is unauthorisedly and illegally drawing8 

grouad waler in complete contravention of the Orissa Irigation Ammendment Act 1993. 

M/S Visa Industries Lid. has been persistently indulged in such 

ilegal acivities despite repeated notice to him. Because of such unauthorised drawalof 

ground water there would be fast depletion of ground water during the summer season 

resulting in going down of water table and non-functioning of tube-wells. This will result 

in hue and cry among the local people. 

I therefore pray that your goodself be kind enough to investigate 

the matter & takc appropriate legal actioa against M/S Visa Industries Ltd. 

Yours faithfully, , 

4s0 

tfe20A)5|3 
e 

Cae Cth5. RaT*aa'KnsnY. 
aHo7 

k 

430 

ke 

2°5) 

S|U* 

-2 

Assistanl Enginber, 
Jenapur Imigation Sub-Division. 241s1o 

9 

C) 

no 

i4° 

Chaqu °K. 4¬.7eiafur 

1°"pa 
C . 
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Sankar Pani <sankarprasadpani@gmail.com>

SUPPLIMENTARY AFFIDAVIT IN OA 19 OF 2019
1 message

Sankar Pani <sankarprasadpani@gmail.com> Sat, Apr 8, 2023 at 6:08 AM
To: pbanerjeebihani@gmail.com, Office Vsalegal <office@vsalegal.in>, Surendra Kumar <surendra_kr15@rediffmail.com>, secy-
moef@nic.in, RABINDRA KUMAR SAMAL <roez.bsr-mef@nic.in>, csori@nic.in, fesec.od@nic.in, tarun.patnaik87@gmail.com

Dear Sir

Please find the copy of Supplementary affidavit in OA 19 of 2019

warm regards
--
Sankar Prasad Pani, Advocate
National Green Tribunal Kolkata & Orissa Highcourt
Res-Plot No 2132/4814(B), Nageswar Tangi, 
Bhubaneswar, 751002
Cell- 9437279278
Skype- sankar.pani

SUPPLIMENTARY AFFIDAVIT IN OA 19 OF 2019.pdf
23049K
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